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O R D E R 

(Hybrid Mode) 

21.03.2024: The Learned Counsel for the Appellant submits that 

Section 7 of the IBC application was initiated by SBI for default of Rs. 

90,60,51,346.78/-. The Adjudicating Authority having found date and default 

and Section 7 application was admitted. Aggrieved by the said order, the 

Appellant has come up in this appeal. 

 The Learned Counsel for the Appellant submits that the Appellant is 

undertakes to pay 100% debt of the Bank and to show bonafide 10% of the 

amount shall be paid within three weeks from today and also file an 

application showing payment plan for liquidating the entire debt. 
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 The Learned Counsel for the SBI opposed the submissions and submits 

that on 19.03.2024 joint lenders meeting was held and it was resolved that 

restructuring of the debt cannot be allowed. It is further submitted that earlier 

also the Appellant have given various OTS which was considered and rejected. 

The Learned Counsel for the Bank further submits that the Appellant has to 

pay the substantial amount to show their bonafide.  

 Considering the submissions of the parties, we are of the view that one 

opportunity be given to the Appellant to liquidate the debt as submitted. Let 

a Fixed Deposit of 10% of total amount be drawn in the name of the SBI be 

deposited within three weeks from today before the Registrar, NCLAT and an 

affidavit be filed after serving the copy of the same to the Respondents before 

the next date. 

 List on 22.04.2024. 

 Till then, Committee of Creditors in pursuance of the impugned order 

shall not be constituted.   
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